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1. Leave granted. Heard parties.

2. In this case a 13 years old boy was killed in an accident on 2.7.1998. The
Motor Accident Claims Tribunal (MACT) held that the accident was as a result of
the rash and negligent driving by the driver of the truck. The Tribunal, whilst
awarding compensation, has fixed a sum of Rs. 90,000/- on the basis that it
considered that amount to be just, proper and reasonable. The High Court
dismissed the appeal in limine.

3. In the case of U.P. State Road Trans. Corpn. v. Trilok Chandra, I (1996) ACC
592 (SC)=1996 ACJ 831 (SC) it has been held by this Court that there should be
no departure from the multiplier method on the ground that payment being
made is just compensation. It has been held that the multiplier method must be
accepted method for determining and ensuring payment of just compensation as
it is the method which brings uniformity and certainty to awards made all over
the country. In view of this authority, it will have to be held that the award of
compensation had to be made by the multiplier method.

4. As set out in the Second Schedule to the Motor Vehicles Act, 1988, for a boy
of 13 years of age, a multiplier of 15 would have to be applied. As per the

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/manju-devi-and-another-appellant-… Page 1 of 2



Second Schedule, he being a non-earning person, a sum of Rs. 15,000/- must be
taken as income. Thus, the compensation comes to Rs. 2,25,000/-. We
accordingly modify the award to be in a sum of Rs. 2,25,000/- with interest as
awarded. The appeal stands disposed of accordingly. No order as to costs.
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